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[Shri P. Sivasankar]
that the Con stitution-makers wanted 
to deny to the State in India the 
right or—rather the duty—which other 
democratic States possess, namely, to 
recognise and to honour its most dis-
tinguished citizens.

Having given the matter the most 
careful consideration, the position 
which emerges is that there is no 
room for doubt that the Constitution, 
ag it stands, does not prevent the 
State from granting recognition to a 
distinguished son of Mother India. An 
.Award, decollation or a Medal to 
such a person is not a title which the 
Conetitution-makers sought to inter-
dict.

13.54 hrs.

BUSINESS ADVISORY COMMITTEE

F i r s t  R e p o r t

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. 
VENKATASUBBAIAH): Sir, I beg to 
move the following:

‘‘That this House do agree with 
the First Report of' the Business 
Advisory Committee presented to 
the House on the 29th January,
1980.”

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar): Sir, I just wanted to 
bring to the notice of the hon’ble 
Minister and you, Sir, that in this 
House—though it was a short Session 
—we had discussed almost all the issue3 
concerning our country and other 
countries. Drought has affected al-

most 17 State? in the country. Orissa 
has been seriously affected by drought. 
Therefore, Sir, from the very  begin-
ning, we are trying to get Calling 
Attention Notices admitted. .We have 
also sought a Short Duration Discus-
sion but nothing has been done. At 
least 2 hours may be given for this.

Let the drought situation be discussed 
in the House. I request you kindly 
to extend the time of the House on 
any day by two hours, say, between 
6 to 8, so that we may discuss this 
most important thing.

MR. SPEAKER: We have already 
discussed enough about drought.

SHRI CHINTAMANI PANIGRAHI: 
It is a very serious thing and should 
be discussed.

SHRI P. VENKATASUBBAIAH: 
All these points have been discussed. 
We had a meeting of the Business 
Advisory Committee in which the op-
position leaders were also there and 
we have explained the position;—we 
have a tight schedule in fact, we are 
ourselves very anxious,

MR. SPEAKER: The question is:
f

‘That this House do agree with the 
' first Report of the Business Advisory

Committee presented to the House
on the 29th January, 1980.'

The m otion  wa$ adopted.

MR. SPEAKER: Prime Minister.
SHRI G. M. BANATWALLA 

(Ponnani): Sirt 1 have a submission
to make. We have not had a full dis-
cussion. The Muslim League has 
been totally shut 'out from the dis-
cussion. This is the first time.

MR. SPEAKER: We had allotted 8 
hours time; but we have taken 9 
hours.

SHRI G. M. BANATWALLA: But
why should the Muslim League be 
shut out of the discussion: That has 
never been the practice; at least the 
groups should be allowed.

PROF. MADHU DANDAVATE 
(Rajapur): I have been informed that 
some Rule 377 notices have been 
admitted.

MR. SPEAKER: All right. We can
give you time. First I will take up
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notices under Rule 377. Then I will 
give you some time after that.

SHRI G. M. BANATWALLA; 15 
^minutes.

MR SPEAKER: I will first take up 
notices under Rule 377. And then I 
will Rive you some time.

Now, I call Shri Madhu Dandavate. 
Submissions under Rule 377.

13.58 hrs.

MATTERS UNDER RULE 377

rm fasrm qTsmm ;
377 t? csnr?? ^  I i «inr 

*rr ^  f^rr 7$r $ for sft fa^r 
VTftPT ^  I  3Tt TT f̂sr^of

g, £. . .  (wpnrm)

MR. SPEAKER: That is already 
•ver. I have given enough time.

*rt Tm ftrsrm • w^re*
% ftfU ttrf I, cfr 

tTTT I if l ^
fft 3T7 if JRT. . . («PWSTT̂ f) . .  .
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MR. SPEAKElR: We have given
time for discussion of the issue. 2 
h0X0*9 we have given. We have pro-
vided another time; that is for 2 
hours; that will come. Now, Shri 
Madhu Dandavate.

vft r m  G ram  <mmur : w i f t *
|  i

(t) R e  : P r e s s  C o m m i s s i o n

PROF. MADHU DANDAVATE 
(Rajapur): Mr. Speaker, Sir, under
Rule 377 X raise the following matter 
of urgent public importance:

The Minister for Broadcasting and
Information has announced that the 
terms of reference of the Press Com-

mission would be made more compre-
hensive and the members of the Com-
mission who have resigned would be 
replaced by new members. When the 
Parliament is in session, such an im-
portant announcement should have 
been made in the House. I request 
the Minister to take the House Jnto 
confidence and make an elaborate 
statement about the proposed com-
prehensive terms of reference of the 
Press Commission.

13 hrs.
(ii) R e p o r t e d  c r i m i n a l  a s s a u l t  o n

TWO WOMEN BY RPF MEN IN A
COMPARTMENT OF JANATA EXPRESS
ON 3-1-1980.

SHRIMATI GEETA MUKHERJEE 
(Panskura): With your permission.
Sir, I beg to bring to your notice, 
•under Rule 377, the following matter 
of urgent public importance.

On 3rd January, two women named 
Shiabati and Brinda travelling from 
Howrah by Janata Express were raped 
by RPF men inside a lady’s compart-
ment and were thrown out of the train 
along with their minor children near 
Baichi Station. This Is a very serioui 
matter and

MR. SPEAKER: Whatever is ther»
in the original, that alone will go to 
the proceedings; not otherwise.

SHRIMATI GEETA MUKHERJEB: 
and the culprits need to be brought 
to book and such further occurrence® 
prevented.

(iii)  Re. D e p i c t i n g  o p  a b m z d  i y h l c m

BELONGING TO DIFFERENT DYNASTjW
i n  t h e  R e p u b l i c  D a y  P a r a k i .

TTfta (TT^myr) : pftv?
sim rt ft % 377 if

irsT gv ffr
qTfrfqrfr* % tw?tt g 1

**Not recorded. 
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